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New Delhi, this the 10th day of September,1999

HON'BLE MR-JUSTICE R.G„VAIDYANATHA, VICE CHAIRMAN (J)
HON'BLE MR.. J.L.NEGI, MEMBER (A)

1 „ S h A r j u n D e v , 3 / 0 S h . P u m rn i S e t h i S h a h

2 S h - F? a rn C ii a r a n , S / 0 8 h . H i r a S i ii g In

3 S h. R a rn K, u rn a r , S / 0 S hi So h an Lai

4. Sh- A-S„Bisht, S/0 Shi. Thakur Singh

(A ], ]. a r e e rn p 1 o y e d a s M e c li a n i c s
( M e c In a n i c a 1) in g o v t.. of I n d i a
P r ■ e s s , R i i n g R o a d , N e w D e 1 h i - 6 4

'■!' * A p p 1 i c a n t s .
(B y A d V o c a t e : M „ D. R „ G u p t a)

VERSUS

1.. U n i o n o f I n d i a t h r o u g h the
3 e c e t a r y , M i n i s t r y o f U r- b a n
D e V e 1 o p m e n t, N i r rn a n B h a wi a n . N e w
Delhi,.

2 - T In e D i r e c t o r ,, D i r- e c t o r a t e o f
P r i n t i n g, N i r rn a n B In a wi a n , N e w 0 e 1 h i .

3. T ine Man age r , Gov t. of I n di a P t~ess,
R i n g R o a d, N e wi D e 1 h i - 6 4 „

::(< Mt ;K F? 6 S p O n Ci O Pi t S „
(By Advocate: Mr.. K R.. Saclndeva)

ORDER (ORAL)

Sy.„)d2Ll/b.i2.„,ML., ilLsTic&„jR.x.!3.^V§,idyanat ha^__VC.„lJXi,

This is an application filed under Section 19

ol tlie f-i.T.Hct by' tine a|oplicaint„ Resjj on dents have

filed the counter. We have heard Mr. D,. R.Gupta.,

counsel for applicant and Mr. K.. R. Saclndeva ,, counsel

f o r r e s p o i n d e n t s.

The short point for consideration in this case

IS that whietlner reservation can be applied in a.

single post.
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2„ The-facts are that; in the Govt. of India

Pr ess „ t ['1 ere is a sirig 1 e post of Head hechan ic „ f he

p r o rn o t i o n i s rn a d e t r o rn t h e f e e d e r c a. d r e o f M e c h a, 1 1 i c s

on t:h6i baisis of se 1 ection method „ Ti'le app 1 icants are

general candidates and they have not been considered

for promotion,. E5ut. the respondents are intending that

to fill up that post by promoting a. SC candidate

treating it that it is reserved for SC- It is alleged

ttiat since it is a single post in the cadre., it could

not be reserved and it ha.s to be thrown open to all

candidates who ai-e to be selected by way of selection

method

s' - A c c o r d i n g t o t ii e i*- e s p.' o n d e n t s,, t It e

reservation rule can be applied even for a single post

b y a p> p 1 y i n g r o t a t i o n r o s t e r „

A„ Thou gh there were con f1icting decision s on

the pointy the matter is no longer resintegra and is

covered by a recent judgement of the Apex Court

i^eported as 1998 (d) SCC 1 CPost„Graduate_Xnstitute_of.

Medical Education and Beeeacch Vs., Faculty

Association,)- Ttie l--ion''ble Supreme Court ha.s ruled

that it a single post is reserved^ then it amounts to

hundred per cant reservation wbiich is not permissible,.

After e);:aminattion of the decisions on ttfie point,

i n c 1 LI d i n g t h e d e c i s ion o t 111 e c o n s t i t u t i o n a 1 p o i n t i n

R.. K .. S a b a i~ v a ]. s c a s e , t I'l e Pi p e x C o u r t i'l a s r u 1 e d 't h a t:

fc l iere cannot be any reiser vat ion in a sirigie post cadre

and accordingly, the decisions wihich took a contrary

V i e w,, w e r e o v e r -- r u 1 e d _
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5. In view of the law declared by the Apex

Court in a recent judgement, we hold that the post oi

Head Mechanic, which is a single post cadre, cannot be

f i11ed u p b y r e s e r v at ion.

6„ The applicants iwantecl that an interim

o r d e r t o i"" e s t rain the r e s p o n d e n t s f r o rn filling u p t h

p o s t b y p r o rn o tin g a r e s e r v e d candidate.. T h e i e i o a 1 1

interim order stating that status quo should be

maintained by the respondents and that the post shoulo

not be filled till the next date of hearing.,

Subsequently, the interim order came to be modified by

the order dated 15„2,.96. After hearing both the

counsel for parties stating that any promtion made to

the post of Head Miechanic during the pendency of the

1 i ti gation , shall be subj act to the outcome of tlie 0A „

Therefore, if any promotion has taken place during the

p8ndency of the litigation , then natura 11 y, it rnust be

tr era ted as. an ad hoc promotion or provisional promotion

t; h e r e s p o n d e i"i t s w ill In a v e to fill u p t h a t p o s t

treating it as un™ reserved on the basisi of law

d e c 1 a r e d b y t h e A p e x C o u r t rn e n t i o n e d a b o v e ..

7., In the result, the application is allowed^

Respondents are directed to fill up tfie post of Head

M e c It a n i c i n t h e G o v t. of I n d i a P r i n t i n g P r e s s a s p e r

rules by treating it as uri~r 'S JiS" t-! f' V 'Ci M

I n t It e c i r c u rn s t a n c e s;, tt o o r d e r a s t o c o s t &.

/sun i1/

(J.L.NEGI) (R.G.VAIDYANATHA)
MEMBER (A) VICE CHAIRMAN (J)


